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THE DEPUTY CHAIRMAN: Mr.
Rajnarain, please take your seat. I
have called for the next item on the
order paper. Calling attention.
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THE DEPUTY CHAIRMAN: No-
thing more. The Chairman called
the next item on the order paper,
Therefore you must take your seat.
Mr. Dharia.
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THE DEPUTY CHAIRMAN: Picase
take your seat. It is Chairman’s
ruling and he has called the next
1tem,

—

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC
IMPORTANCE

DisrutE OVER KRrISHNA-GODAVARI
WATERS BETWEEN ANDHRA PRADESH,
MABARASHTRA AND MYSORE

SHRI M. M. DHARIA (Maharash-
tra): Madam, with your permission
I beg to call the attention of the
Minister of Irrigation and Power to
the situation arising out of the dis-
pute over the sharing of the Krishna-
Godavari waters between the Gov-
ernments of Andhra Pradesh, Maha-
rashtra and Mysore and the reported
proposal by the Maharashtra Gov-
ernment to take legal action against
the Andhra Pradesh Government.

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): A
statement is laid on the Table,

[ 2 AUG. 1967 ]

i
!

|

to a matter of urgent 1854
public importance

SOME HON. MEMBERS: It should
be read.

SHRI M. M. DHARIA: He says he

has laid 1t on the Table. I have not
got a copy.

(Interruptions)

THE DEPUTY CHAIRMAN: You
must reaq that.

DR. K. L. RAO: Madam, hon.
Members are aware that Hafiz Mohd.
Ibrahim, the then Union Minister of
Irrigation and Power, laid a state-
ment on the Table of the House on
the 24th April, 1963, regarding
Krishna-Godavari waters. Since then,
a number of projects have peen sanc-
tioned on the Krishna and Godavari
rivers in the States of Maharashtra,
Mysore and Andhra Pradesh, Work
on these projects is in progress.
Simultaneously, the work of collec-
ting data as well as investigation for
diversion of Godavari waters into the
Krishna river are also in progress.

In January, 1966, the Government
of Andhra Pradesh wrote to this
Ministry for approval for installation
of crest gates on the Nagarjunasagar
Dam. The State Government have
stated that the installation of the
gates was imperative for utilising the

approved quantity of 264 TMC in
Phase I of the Project.

The Government of Maharashtra
have objected to the installation of

the crest gates, stating that his could
mean taking up of the second stage
of the Nagarjunasagar Project which,
they have stated, could be cleared
only after the investigations on the
diversion of the Godavari supplies
were completed and the quantum and
and levels of such diversion were
known. Various aspects of the pro-
posal to instal the gates are under
examination,
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Reports appeared in the newspapers
some days back that the Minister for
Irrigation and Power of the Maha-
rashtra State had stated in the State
Assembly that the Gowernment of
Maharashtra had decided to serve a
legal notice on the Government of
Andhra Pradesh. The Government of
Maharashira have now confirmed
this fact but have stated that the
exact form of notice is under their
consideration.

Ags the House is aware, negotiations
with the Chief Ministers of the con-
cerned Stales have been going on 1n
an effort to find a solution to this
problem of allocation of the Krishna-
Godavari waters to the satisfaction
of all concerned. I have reiterated on
more than one occasion my firm be-
lief that this dispute can and should
be settled through mutual discussions.
A recourse to other means to settle
the dispute will only result in delay
in the implementation of the projects
in these basins and a set-back +to
planned development. As the Hon,
Members are aware, discussions in
this behalf were held with the Chief
Ministers of the States of Maharash-
tra, Mysore and Andhra Pradesh in
1966 by Shri Fakhruddin Ali Ahmed
and these were to be continued. There
has been some set-back in their re-
sumption on account of the General
Elections in the country held early
this year. I have now resumed these
discussions. I met the Chief Ministers
of Maharashtra, Mysore and Andhra
Pradesh in the last two months and
discussed the matter further with
them. ) my

It is proposed to hold a joint meet-
ing of the Chief Ministers very soon.
I hope a satisfactory solution to this
problem would be found soon.

THE DEPUTY CHAIRMAN: T would
like to draw the attention of the House
and request the Members that they
-will put very brief and specific ques-
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tions. That is number one. There are
three States which are involved in
this issue. I shall try to call the re-
presentatives of those States, but I
may not be able to call all of them
because there are very many names.

SHRI M. N. XKAUL (Nominated):
It is better to have 'a discussion for
one hour.

SHRI M. M. DHARIJA: This issue
regarding the distribution of the
waters of Krishna and Godavaci rivers
between Maharashtra and Mysore and
Ardhra States has been pending since
long. Is it not %a fact that the Central
Government hag faileg in rendering
justice in proper time by bringing
these three Governments togetner and
firding out some amicable sotiun,
that the bitterness in these States has
increased; is it not further a fact that
regarding the first stage of tha Nagar-
junsagar dam 'as was envisaged in the
Plan these gates which are now or-
dered and which are to be installed
are not according to the specifications
in the first phase of the Plan: is it
not also a fact that the Government
of Maharashtra sent a registcred let-
ler on the 12th April, 1967, raising its
strong objection to the Central Gov-
ernment? On the 12th April, 967,
a registered letter was sent by the Go-
vernment of Maharashtra to the Cen-
tral Government raising its strong
objection regarding the installation of
these gates as it is, according to the
Government of Maharashira, a vicla-
tion of the assurance given by the
then Minister of Irrigation and Power
on the floor of the House at the time
when the discussion took place, If
that is so, why the said letter was not
seplied to by the Central Government?
Then is it also not a fact that the Go-
¢ernment of Maharashtra has been
jnsisting all the while that all these
three Governments should sit together
gnd find out an amicable solution, but
all the while the matters are being
delayed and the Central Government
is not prepared to take prompt action
jn the matter?
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DR. K. L. RAO: I would submit the
answers for these questions. The frst
one is whether a long time has been
laken in the settling of this dispute,
1 am afraid if you consider the river
disputes, there has not been much of
a time lost in this case. The hon.
Minister, Ibrahim Sahib, had made
some proposals in 1963, ang these are
bemng acted upon. Regarding the con-
1roversies that have arisen since then,
we are trying to find a solution to these
as quickly as possible. What I would
sabmit in the case of the Xrishna-
Godavari projects is that there has
been no set-tack; the projects have
been sanctioned in all the States and
they are getting along

The next one is, the hon. Member
has asked whether the first stage in
regard to the Nagarjunsagar project
provides for the gates or not. That is
exactly the question we are enquiring
into. In an approval letter we never
say anything with regard to the gates
or with regard to the heights of the
dams, etc. We only approve of the
projects in  general way without
specifying any particular feature,
Therefore, it is not a question that
can be answered straightway. That is
exactly what we are trying to exa-
mine.

The third question my hon, friend
asked was whether the Governnient
of Maharashira has written a letter
on the 12th April and, if so, why the
Ministry of Irrigation is not replying.
I am very glad that he asked this
question. The hon. Minister of Power
and Irrigation of Maharashira has
mzde a statement in the Maharashtra
Assembly that the letter was not re-
plied. But the actual facts are that the
letter wag replied. It was acknow-
ledged by the Maharashtra Govern-
ment as well. Then we asked why
was it that the wrong statemeni was
made. Just now, five minutes bhack,
1 got a letter from the Maharashtra
Government saying that the position
was being rectified in the State Legis-
‘lature. Just now I got this letter.
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With regard to the last question, the
hon, Member asked why there was
delay. That is exactly what we want
to avoid. We are trying to do cur best
in the matter, and the matter is being
considered not only by myself but jt
is being considered at the very highest
level of all the highest persons con-
cerned with this subject, and I hope
something will come out of this.

SHRI M. M. DHARIA: I am really
concerned over this issue. The other
day I stated in the House that if there
was any dispute between the Sates, it
should be amicably solved So far as
this examination regarding ‘he size of
the doors, what was the first stage, and
all that, is conecerned, will the hon.
Minister give an assurance on the floor
of the House today that the Andhra
Government will not be allowed to
proceed with the further construction
or installation of these gates, and also
will the hon. Minister assure this
House that within g prescribed time
of three or four months either this
issue will be resolved amicably or if
it cannot be so resolved, the only
course remaining is action uncer the
Inter-State Water Disputes Act and
that course will be adopted by the
Central Government?

DR. K. L, RAO: Government of
India’s permission will be givensfor
the installation of the gates after due
and complete examination of the sub-
ject mnd a thorough discussion with
various parties concerned. With re-
gard to trying to settle this issue
through agreement, through negotia-
ions, that is what is being tried. If
this issue is not settled within a par-
ticular time, about which I am also
discussing with the highest persons, it
we are not able to do that, obviously
we will take advantage of the Inter-
State Water Disputes Act and will go
to arbitration. .

SHRIMATI YASHODA REDDY
(Ardhra Pradesh): I do agree that
these inter-State water disputes should
be settled, should be resolved amicab-
1v. T woulg like to seek one clarifica-
ticn from the hon. Minister. I would
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like to know from the hon. Minister
when does the second stage of Nagar-
junsagar start. I woulg like {0 know
in this connection what 1s the flood
level of Krishna waters at Nagarjun-
sagar over and above the spill way
level of 540, and what is the percent-
age of storage allowed? My questions
are’ when does the second stage siari?
Wkat is the flood level of the Krishna
waters at Nagarjunsagar over and
above the 540 spillway level? What
is wusually the percentage of storage
water given to the projects, whether
it is Bhakra-Nangal or anything? In
this background I would like to
know, being a lower riparian
project on a seasonal river like the
Krishna, whether for running part of
the first stage itself, as per the agree-
ments from 1950 onwards, 1954, 19858
and 1963 all the impediments and
foundations were laid at that stage it-
gelf. If we do not put these things,
what is going to happen after the 540
ievel: will not the implementation of
the first stage of the Nagarjunsagar
irrigation project itself be badly and
adversely affected if these gates are
not installed? I know I have put too
many questions, But I want a clari-
fication because I am generally puzzl-
ed about that, Madam.

DR. K. L. RAO: A large number of
questions have been put. With regard
to the second stage of the Nagarjun-
sagar Project.

SHRIMATI YASHODA REDDY:
When doeg it start?

DR. K. L. RAO: I am talking about
the second stage If she means the
extension of the right bank canal
beyond 135 miles for irrigating an-
other 10 lakhs of acres, that will not
glart unless it is sanctioned in accord-
ance with the statement laid by

ofiz Sahib in 1963, that is to say,
111l we know exactly the quantum and
the levels, as I have said already,
that can be diverted from the

Godavari.

With regard to the next question
about flood levels, what the Member
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Probably is thinking is abou: the
levels of water during flovd time Now
the water today is over-flowing
the crest level of the Nagarjun-
kagar, and the floods have just
started, and due to the flood
season during the next two or three
months, the water will be flowing
Over the crest level and that water is
naturally going to the sea. This is the
terminal reservoir and there is no
more use for water except to a very
limiied extent in the delta.

Then with regard to the question of
delta irrigation, lower down, natural-
ly irrigation at the delta at the Inwer
areas will be affected by the construe-
tion of the upper reservoirs and there-
fore, in order to ensure any lower
riparian rights, considerable care has
been taken in the regulation of the
waters of the various pronjects up to
the sea.

Now, with regard to the perceniage
of storage in the various States, what
has been so far sanctioned i< that in
the case of the Maharashi;a Projects,
they, on an average, have Y per cent
of the water utilisable which is used
for irrigation. In the case of Mysore,
it is somewhere about 55 to 80 per
cent and in the case of Andhra Pra-
desh, it will be, without the gates,
somewhere in the order of 33 per
cent to 36 per cent.

SHRIMATI YASHODA REDDY:
Thirty-three per cent? I asked my
iast question whether the first stage
of implementation of the Nagarjun-
sagar Project will itself ba affected
if the gates are not put now. He did
not answer it.

THE DEPUTY CHAIRMAN: He
will answer later,

SHRI M. V. BHADRAM (Andhra
Pradesh): Will the hon. Minister clari-
fy whether it is a fact or not that
there is no question of the first siage
or the second stage so far as the cons-
truction of the dam is concerned;
This is my first question,

Secondly, according to the Minister’s
statement in 1963, the allocation of
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witer to Andhra was 800 TMC, for

Mysore 600 TMC and to Maharashtra
400 TMC. May I know whether the
construction of the dam will be up to
the level of 590 ft. and the utilisation
of the water will be up to 800 TMC
in the Nagarjunasagar Project? One
more point. It is said that about 226.5
TMC water of the Koyna which is a
tributary of the XKrishna has been
diverted to the Arabian Sea May I
know whether it is a national waste or
nol?

DR K. L. RAO; With rezard to the
first question, Madam, the Nagarjuna-
sagar Dam is a very peculiar structure.
Whether first stage or second gtage—
that does not matter—the dam is
constructed to the same height and
there is no further raising of the dam
in veiw of the installa‘ion of the
gates.

Now, as to whether 675 TMC of
water is allowed for diversion from
the Koyna, this hag been done after an
agreement in 1951 and that water is
ceing used for power gencration. And
1 should like to say that il has beer
giving quite a large amount of power.
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DR. K. L. RAO: So far as Mysore
is concerned, the point is that all the
projects in the Krishna basin that
have been sent by the Mysore State
Government have been sanctioned,
there is no project pending at all with
us. The amount of water that has
been

SHRI SHERKHAN: Th

Upper
Krishna Project? . ’

LS

DR. K. L. RAO: The Upper Krishna
Project has been sanctioned two years
ago; the Malaprabha Project, the
Ghataprabha Project and others have
been sanctioned. There is not a single
project pending with the Government
which has not yet been sanctioned.
On the other hand, we welcome, sub-
ject to finances being available, some
more projects of the Krishna basin be-
cause they have only utilised 450 TMC
out of 600 TMC that has been allowed
to Mysore. And in reply to the ques-
tion of the hon. Shri Dharia, I have

+[{ ] Hindi transliteration.
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already submitted that the question is
being considered to be resolved at the
highest level and should that be not
successful—I do not expect it—natu-
rally recourse will be had as provided
in the concered Act.

SHRI MULKA GOVINDA REDDY
(Mysore): I would like to know from
the Minister, taking into consideration
the needs of the three States concern-
ed, is it not a fact that Mysore is
entitled to 48 per cent of the Krishna
waters, Maharashtra to 26 per cent
and Andhra Pradesh to 26 per cent?
Is it not also a fact that Mysore suffers
from chronic famine conditions and
that Mysore has got only 7 per cent
of the irrigation, Maharashtra 7 per
cent Andhra Pradesh 36 per cent and
Madras 40 per cent? And is it not
also a fact in respect of some of the
areas from Bombay and from Hydera-
bad, areas that have now been in-
cluded in the new Mysore State after
the States reorganisation, that the
then Governments of Bombay and
Hyderabad had neglecteg the needs
of those areas? May I also know
whether it is a fact that out of 36
lakhs of acres that are going to be
jrrigated under the Nagarjunasagar
Project, 24 lakhs of acres will fall out-
side the Krishna basin? Is it not the
first obligation that the needs of the
Krishna basin should be fulfilled be-
fore the whter is supplied for irriga-
tion outside the basin? I would also
like to know from the Minister whe-
ther the Government of Mysore had
written to the Central Government in
1961 that this was a very important
matter and that the allocation of
waters should be decided upon as
early as possible, and there is a dis-
pute between these three States,

SHRI G. MURAHARI (Uttar Pra-
desh): All the three States are ruled
by the Congress.

SHRI MULKA GOVINDA REDDY:
I know. But the Chief Ministers of
these States do not want to setfle the
issue amicably; they want this issue to
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be taken up. Whenever there is a
dispute, the Chief Minister of each
State says that he wants so and so
much, and they are not prepared to
settle the dispute amicably.

Therefove, they had asked that this
matter should be referred to arbitra-
tion. What is the difficulty for the
Government to refer this matter to
arbitration go that the matter could
be settled as early as possible?

DR. K. L. RAO: The hon. Member
has put a series of questions. With
regard to the hon. Member's sugges-
tion that the water should be divided
in the ratio of the catchment area,
that practice is not followed in any
specific way in resolving these river
disputes. The question of allocation of
waters will depend upon the various
necessities, the various possibilities of
development and not on the basis of
the catchment areas; it is never done.

With regard to the question of
Mysore having large famine areas, it
is quite true. The areas in Maharash-
tra and other States where water is
being supplied to Andhra Pradesh,
all these areas are famine areas be-
cause there is the shadow of the
Western Ghats, That is one of the
worst famine areas in the whole coun-
try. That is the very reason why we
would like to introduce as much irri-
gation in those areas as possible.

With regard to the irrigation figures
that the hon. Member has given, they
are not correct. The irrigation of
Mysore is 12 per cent. today and if
the number of projects that are sanc-
tioned now are carried out and imple-
mented, the irrigation potential in-
creases to 19 per cent. It has to be
remembered that on account of the
topographical conditions the percen-
tages of irrigation that are possible in
the States vitally differ, and that is
the reason why the figures are differ-
ent in different States.

Then, the hon. Member said that
the areas from Hyderabad, those
which were transferred from Hydera-
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bad to Bombay, were neglected. That
is a matter of opinion, It may, pro-
bably, be due to so many other con-
siderations. For the matter of that
the whole country was neglected in
the British days. It is now only after
independence that an accelerated pro-
gramme of development has been
undertaken, That is how we are
taking up a large number of projects.

The other question that the hon.
Member asked was about this 1951
allocation of waters. The 1951 agree-
ment was not accepted by all the
States. It was accepted by some. The
Mysore Government also accepted it
except that they did not ratify it due
to the non-compliance with the de-
mand in the quantity of water that
they wanted. Between that 'and now
what they want, there is a vital
difference.  Previously they wanted
only additional 40 TMC and now they
want 1,200. Things are changed now,
It is not so much a question of what
they wanted then or now.

,

The hon. Member also asked why
they were not trying to settle the dis-
pute on the basis of ‘farbitration. I
want to remind the hon. Member that
in the case of Mysore, for example, in
the case of Krishnarajasagar, because
of going in for arbitration the project
had to be delayed by nearly 14 years
and % large amount of time was taken
up. On the other hand, the great
eminent jurist, Mr. B. N. Rau, who
was the Chairman of the Indus Com-
mission, had said that the best way for
a satisfactory settlement—he has given
a very beautiful treatment on the
subject—of the river disputes is
through negotiations. And that is
what the Government of India wants
to do.

SHRI M. M. DHARIA: The hon.
Prime Minister is present in the
House. Having regard to the high
feelings will she kindly state that she
will intervene in the matter? Will she
convene a Conference of these
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three Chief Ministers and see to
it that these disputes are settled?

THE PRIME MINISTER AND MIN-
ISTER OF ATOMIC ENERGY
(SHRIMATI INDIRA GANDHI): 1
believe the Minister has already said
that the Chief Ministers may be
meeting soon.

SHRI M. M. DHARIA: Will the
Prime Minister intervene? Will she
remain present in that Conference?

DR. K. L. RAOQO: Naturally, it is
being considered at the highest level.

SHRI A. G. KULKARNI (Maha-
rashtra): Madam, in view of the
agitation that is going on in Maha-
rashtra and Mysore and the inactivity
of the Central Government for the
last four years in not solving the
dispute, may I know from the Minis-
ter whether it is possible to divert
certain water from Godavari, near
Ichampalli upstream to Pallavaram
link in Vijayawada, so that more
water could be released, thus en-
abling the Central Government to
allot more water to Maharashtra and
Mysore from Krishna? Having known
the known sympathies of the Irriga-
tion Minister for irrigation projects
in Andhra, is the Minister aware
that the Andhra State Government is
having 44 per cent. irrigation while
irrigation in Maharashtra including
all the new irrigation schemes, will
reach only 10 per cent. and in My-
sore, as he just now informed, only
12 per cent.? Is it equality of oppor-
tunity to all the States concerned?
May 1 know, Madam, whether the
Central Government is partisan in
showing more favour to the Andhra
Pradesh Government?

Then, am I correct to understand’
the statement made by the hon
Minister that ample water will be
available after 1976? May I know,
Sir, from what source this informa-
tion is brought because I know from
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authority that from all the surveys
made of the valley of Krishng and
Godavari, there is no possibility of
any extra water being available after
1976. May I know, Sir  whether the
Minister has got any magic to create
more water in that area?

MISS M. L. MARY NAIDU (Andhra
Pradesh): The natural resources are
against them. It is a hilly country.
How can they blame the Government
about it? They should blame God
for the natural resources

THE DEPUTY CHAIRMAN: Order,
aorder.

DR. XK. L. RAO: The hon. Member
has very rightly suggested that one
way of tackling this problem is to go
and try to bring water from Goda-
vari. It is a very good suggestion. It
is exactly that investigation which
we have initiated. And we hope that
is the method by which it will be
possible to meet the extra demands
of the various States.

With regard to irrigation, the hon.
Member may be assured that the
irrigation projects which are quite
economical and should be exploited
in the State of Maharashtra will be
taken up. There is no doubt about
it. \ Co

SHRI A. G. KULKARNI: But
where will the water come from?

DR. K. L. RAO: We have got ample
figures to show that there i a cer
tain amount of water that is avail-
able which will be sufficient, by and

large, for all the projects in the
Krishna basin of the Maharashtra
State.

Now with regard to the other ques-
tion about the availability of water
which the statement contains, that is
based on the thinking that the waters
will be available from Godavari. That
is how the statement was made.

[ RAJYA SABHA ]
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SHRI MULKA GOVINDA REDDY:
May I know, Sir, if the 1951 alloca-
tions made were tentative dependent
on the survey that would be niade of
the waters in Godavari. Whether this
principle was not agreed to by all
the Chief Ministers and whether this
allocation was made having respect
to the respective irrigation areas 1n
the concerned States?

’

Secondly, may I know, Madam,
whether the installation of this ecrest
gate would not really mean that the
second stage of the Nagarjunasagar
has come into effect? May I know
whether that would, in any way,
affect it? What does the hon. Minis-
ter exactly mean by the installation
of the crest gate? That would help
us in understanding whether it is
coming in the way of other States.

DR. K. L. RAO: The hon. Member
has asked the question whether the
allocations made in 1951 were tenta-
tive. They were not; they were con-
firmed figures. And that agreement
was ratified by all the parties con-
cerned—Bombay, Hyderabad, Madras
and so on, except Mysore, What My-
sore wanted additionally was only a
small amount of water. That is why
they would not ratify. Otherwise,
the 1951 agreement allocations were
completely final and not tentative. As
I submitted already, the Government
of India does not think in terms of
any fixed quantity. They think in
terms of satisfying the entire valley
and in the best interests of the coun
try.

With regard to the installation of
the crest gates . .

SHRI M. GOVINDA REDDY: Sur-
vey of Godavari water.

DR. K. L. RAO: Godavari water at
that stage was not then thought ol
They allocated the waters to each
State and they did not think of
diversion of the waters at that stage
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because so many projects were not
visualised at that stage. That was
the main point.

Then with regard to the installa-
tion ef crest gates and the second
stage, 1 have already submitted that
the question is under the considera-
{tion of the Government of India and
T would not like to go into the vari-
ous aspecks that the Andhra Govern-
ment has gaid the Maharashtra Gov-
erament has said and so on. But whe-
ther the crest gates are erected or
not, the height of the dam is the
same. The height of the dam is not
increased and the water level] for
which the structure has been designed
is also not altered. Installation of
crest gates may be determined on
the basis whether the first stage
of the Nagarjunasagar project re-
quires the storage or not. It is only
on that basis that it will be deter-
mined and we shall ensure that the
installation of crest gates, if allowed,
will not in any way mean the com-
mencement of the second stage or
utilisation by Andhra  Pradesh
beyond 264 T.M.C. ft. that has been
allotted under the first stage.

THE DEPUTY CHAIRMAN: Al] the
names I see are from Andhra Pra-
desh. We have taken already nearly
40 minutes. Still there are five more
names, Mr. Kumaran.

SHRI A. P. CHATTERJEE (West
Bengal): Some of us who are out-
side these provinces may also be
given g chance,

SHR: P. K. KUMARAN (Andhra
Pradesh): Madam, the hon. Minister
in his statement said that the Andhra
Pradesh Government has represented
that in order to fully utilise the
264 TM.C. ft. of water which iz in
the first stage, these gates are neces-
sary. May I know why these gates
are necessary for fully utilising the
water allotted for the first stage? Was
the planning defective or has the
reservoir been silted up? What is
the reason? The other thing is there
are complaints from Andhra Pradesh
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that the height of the Koyna dam
has been raised by 70 feet or so and
that they are already utilising more
water than has been sanctioned for
Maharashtra. Is this also g fact? If
so, how is this problem going to be
solved? Now it is also claimed that
these gates that are now going to be
installed will only store up the extra
water, i.e. flood water caught in the
catchment garea in Andhra Pradesin
itself, and this water can be utilised
for a second crop in the delta areas.
Is it a fact? All these are technical
things and it is very difficult for us
to understand them. The Chief Min-
isters’ are talking different languages
and that also we have not been able
to understand. Will the Minister
clarify whether this is a fact and also
tell us what necessitated these gates?
I for full utilisation of the allotted
quantity of 264 T.M.C. ft. of water,
these gates are necessary, then there
must be something wrong with +he
planning. What is the actual posi-
tion? 1If they are only for storing the
flood waters, then what is the objec-
tion of the Maharashtra Government?
If their objection i3 wrong, has any
Government exceeded the limit sanc-
tioned for utilisation of waters in the
first stage? If go, what is the Central
Government going to do? ,

DR. K. L. RAO: The planning was
not wrong in the Nagarjunasagar pro-
ject. The necessity for the gates,
according to 'the Andhra Pradesh
Government, is due to the fact that
a large number of upstream reser-
voirs have been sanctioned since the
First Plan when a lot of water was
available for the Nagarjunasagar pro-
ject; that is to say, when the Nagar-
junasagar project was sanctioned,
there were not so many projects con-
templated and the water-flow was
plenty. What the Andhra Pradesh
Government says is: since you have
now ganctioned a large number of
projects and these projects will hold
back the waters, we will not be able
to take the waters necessary for us



187 Cualling Attention
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in time, and, therefore, g certain
amount of storage is necessary.” That
is the reason which they adduced. It
is not a problem of siltation cr any
bad planning. Now with regard to the
height of the Koyna dam, it 1s frue
that the height of the Koyna dam was
raised in 1962 by 70 feet. But this
was done with a strict stipulation that
the amount of water diverted would
be the same gs was agreed to in 1951,
namely, 674 T.M.C. ft. and I do not
think we are diverting any more
water than what has been agreed to
in Koyna. Then with regard to the
flood waters wnicn ¥ne hon. Member
referred to, it is quite true that at
the moment these flood waters are
going down the Nagarjunasagar dam;
but the flood waters will have to go
down and even if the gates are there,
the gates will have to be opened for
2 to 24 months and the water will
have to go down. The gates cannot
hold for more than one week, A
week’s flow will be the amount of
water that can be stored by the gates.
Therefore, the question of the gates
being helpful for the storage of water
is unquestionable. But the point that
we have carefully to watch and study
is that the Andhra Government shall
not use more than 264 T.M.C. ft. of
water which has been allotted for the
first stage.

MISS M. L. MARY NAIDU: May I
know from the hon. Minister what
the sanctioned height of the Koyna
dam is and what the present height
is? 'What is the quantity of power
generated and what is the quantity
of water used for that and how much
water is allowed to flow into the
Arabian Sea? Is it not a fact that
the crest gates in the Nagarjunasagar
project are only intended to hold the
flood water which otherwise would
flow into the Bay of Bengal and this
water is to be used only tfo grow a
little more food? Should that be
objected to by the Maharashtra Gov-
ernment and on what basis do they
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DR. K. L. RAO: I have already

answered most of these questions.

THE DEPUTY CHAIRMAN: You
need not repeat the answers.

DR. K. L. RAO: The only other
question is about the quantity of
power that is being generated at
Koyna. At Koyna we have an
jnstalled capacity of 540 megawatts
of power and that gives about 2,200
million kilowatt-hours of energy—
duite a good amount of energy. And
we are Dbutting up another stage
using ‘the tail waters to generate Yur-
ther power and in that stage, we will
get 540 megawatts of power, giving
600 million kilowatt-hours of energy.
That is the Koyna project. And in
the Koyna project, no extra amount
of water other than the 673 T.M.C.
ft. that has been agreed to, is being
allowed to be diverted into the Ara-
pain Sea. Regarding crest gates 1
have already submitted in answer to
the hon. Member here that the gates
will help definitely in the storage of
water and that is the point that is
peing considered when we are think-
jng whether to permit the installation
of the crest gates now

(Interruption)

THE DEPUTY CHAIRMAN: That
will do. Next item on the Order
Paper.

SHRI P. K. KUMARAN: Just one
minute

THE DEPUTY CHAIRMAN: No
more. I have given over 45 minutes
(Interruption) Order,

SHRI AKBAR ALI KHAN (Andhra
Pradesh): My name is there . . .

(Interruption) v -

THE DEPUTY CHAIRMAN: Order,
order. i N
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SHRI P. K. KUMARAN: Madam,
‘there is one fundamental question in-
volved here. The point is when there
is water and the water is required
for producing food and there is
potential for growing food in certain
areas, the same water can be utilised
for generating electricity. But electri-
city can be produced by using other
materials also. Which is to be used?
—that is the important point that the
Prime Minister, the Irrigation Minis-
ter and fhe concerned veople should
discuss and decide. If that point is
decided, the problem can be solved.
The Point is that water afier gene-
rating power goes into the Arabian
‘Sea

(Interruption)

SHRI A. G. KULKARNI: Can we
‘have Some more clarifications?

ek

L

THE DEPUTY CHAIRMAN: No
more clarifications . ., ,

.- (Interruption)

DR. K. L. RAO: I submitted al-
ready that the amount of water that
us being let down for power genera-
gion is a very limited quantity which
‘has been agreed to between the vari-
ous Chief Ministers and oy the vari-
ous Governments earlier. Therefore,
there is no question of irying to 2o
‘back upon the agreement. Theoreti-
-cally speaking, of course, generation
ot power can be done by so many
.other methods. But it is a queslion
.of costs and generation of hydro-
-power is much cheaper than ofher
sources. Therefore, it is really a
theoretical question. But so far as
‘the Xoyna project and the Tata works
are concerned, it is a long time back
that diversion of waters has been
done and the country has been bene-
q9ted by cheap power.
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STATEMENTS SHOWING ACTION TAKEN
ON ASSURANCES, ProMIsEs aND Uxprg-
TAKINGS GIVEN DURING VARIOUS
SESSIONS

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I K. GUJ-
RAL): Madam, I beg to lay on the
Table the following statements show-
ing the action taken by the Govern-
ment on the various assurances, pro-
mises and udertakings given during
the session shown against each:—

(i) Statement No. VII—Fiftv-
fifth Session, 1968.
(ii) Statement No. VI—Fifty-

seventh Session, 19686. .

«(iii) Statement No. V—Fifty-
eighth Session, 1966.
{(iv) Statement No. III—Fifty-

ninth Session, 1967.

(v) Statement No. TI—Sixtieth

Session, 1967.

[See Appendix LXI, Annexure Nos.
7 to 11 for (i) to (iv) respectively.]

THE DELHI SALES TaAX (AMENDMENT)
RuLes, 1967

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. C. PANT): Madam, 1 heg
to lay on the Table a copy of Noti-
fication No. F. 4(33)/62 Fin. (E) (1),
dated the 19th July, 1967. under sub-
section (4) of section 26 of the Ben-
gal Finance (Sales Tax) Act, 1941,
publishing the Delhi Sales Tax
(Amendment) Rules, 1957, issued by
the Delhl Administration [Placed in
Library, See No. LT-1289/67.] oo

THE INcoME-Tax (DETEKRMINATION OF
ExporT Prorrrs) Rures, 1967

SHRI K. C. PANT: Madam, I beg
to lay on the Table a copy of the
Centra] Board of Direct Taxes Notifi-



